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STATEMENT BY MINISTER
1. COMMUNAL INCIDENTS THAT
TOOK PLACE IN KERALA FROM
19TH JULY, 1992

THE MINISTER OF STATL IN
THE MINISTRY OF PARLIAMENT-
ARY AFFAIRS AND THE MINIS-
TER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI M. M.
JACOB): Madam, according to the
reports received from the Govi. of
Kerala, the areas of South of Thiru-
vananthapuram bye-pass road especi-
ally Poonthura, Bhima Pally, Mana-
chad, Thakaraparambu, Shankumuk-
ham etec. were highly tense because
about 3000 persons had marched to
the airport on 18 July, 1992 to offer
dharna on the Ayodhya issue, The
BJP was orgainsing the ‘Ayodhya Ac-
tion Day’ on 20 July, 1992. Hence
both sides were fully mobilised and
highly worked up. On 19 July, 1992,
when the members of an organisation
were returning after a drill near
Shankumukham Road, they  were
pelted with stones and crackers by
some mob. This sparked off violent
incidents on 19 and 20 July, 1992 in
the costal hamlet of Poonthura. Four
rersons were injured in stone-throw-
ing and cracker bursts. Three per-
sons were injured in stabbing. Police
opened fire at five places injuring
three persons. In the stone-throwing
and -in dispersing violent mobs by use
of force, 34 police personnel includ-
mg two Assistant Commissioners and
five Ingpectors were hurt. Prohibitory
orders u/s 144, Cr. P.C. were prompl-
ly clamped in Poonthura, Forti and
Thirvallam areas and Valiathura Po-
lice Staticn limitsg,

[The Vice-Chairman (Shri Shan-
kar Dayal Singh) in the Chair]

According to the report, the situa-
tion further worsened when some mis_
creants entered a religious place in
Keshavadasapuram and backed and
killed a person in the early hours of
20 July, 1992, The Police had to re-
sort to firing in which three persons
were killed. A number of arson cases
have been reported in which houses,
shopg and some vehicles were involv-
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cd. Two groups separately called for
bandh on 21 July in which normal
Jife was partially affected, One per-
son was killed in East Fort area of
Thiruvananthepuram on 21 July 1992/
raising the death toll to five.

The Army conducted flag march on
two occasions in the affected areas in
Thirvananthapuram city limits. Addi-
tional police forces were deployed for
the maintenance of order. Few com-
panies of Special Armed Police of
Tamil Nadu were requisitioned by
the State Government and deployed.
Few companies of CISF and CRPF
were also sent to Thiruvananthapuram
tc keep the situation under control.
168 Persons have been arrested and
92 cases registered.

The Minister (Electricity) who is
holding the charge of Chief Minisfer
convened a meeling on 21 July 1992
with leaders of political parties in
which it was unanimously decided to
put down violence at all costs. Relief
measures had been arranged to the
families affected by the commural vi-
olence, The State Government has
appointed a member of the Board of
Revenue as a Commission of Inquiry
‘to assess and submit the report to
Government on the nature of quan-
tum of assistance to be granted to the
victims of the communal disturbatices.
The State Government have further
informed that compengation will be
paid after the receipt of this report.
It has been reported that now peace
and normalcy have been restored.

.

I COMMUNAL VIOLENCE IN

MALEGAON’ DISTRICT NASIK

MAHARASHTRA ON 19TH JULY,
1992

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENT-
ARY AFFAIRS AND MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI M. M. JACOB):
Sir, according to the information re-
ceived from the Government of Maha-
rashtra, on 19th July 1992 a call for
‘Malegaon bandh’ had been given by.
a Janata Dal M.L.A, as per directive
from the Babri Masjid Action Com-



385 Statements

mittee, A morcha of ten thousand
persons was organised under his
leadership which started at 1000 hrs,
from Killazozpadpatti to the SDM’s
Office, Malcgaon. When the morcha
approached Kakini cinema thzatre at
about 1155 hours, the participants in
the morcha pelted stones at some
shops which were open. As the cro-
wd became violent, the police re-
sorted to lathi charge to control it.
At 1200 hours the morcha wag dis-
persed. Incidents of stabbing were
reported from various ]ocalities of
Malegaon. Curfew was promuigated
~at 1500 hours. The District Magistrate,
DIG (Police) and SP (Police were
present at Malegaon,

During the rioats, one medical dis-
pensary, twg cloth shops and one

ration shop were set on fire. About.

twenty bicycles were burnt. Accord-
ing to the State Government, the
total damage is estimated to be about
Rs. 1.5 lakhs. In all, 34 persons were
injured including some policemen.
Two persons died due to stab injuries.

According to the State Govern-
ment, in all 156 persong were arrest-
ed under various provisions of law
and 23 cases were also registered, The
Janata Dal] MLA was arrested on
20th July, 1992. On 20th July, 1992
the curfew was lifted but due to
stabbing incidents it was reimposed at
1400 hrs. On 21st July, the curfew was
lifted at 0600 hrs. and again reimpos-
ed at 1130 hrs. Due to ap incideni of
stabbing, the curfew was being con-
tinued till 22nd July, 1992 morning.
Police arrangements have been rein-
forced.

The State Government have stated
that the situation continues to be ten-
se and watch is being maintained.
Today when the State Government
was contacted it was reported that
the situafion has improved consider-
ably end is mow under control.

SHRI MOHAMMED AFZAL clias
MEEM AFZAIL (Uttar Pradesh) Mr.
Vice-Chairman, I am on a point of
order,
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*Not recorded.
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SHRI GURUDAS DTAS GUPTA
(West Bengal): Sir, I have a stb-
mission. .. (Interruptiong) ... I seek
your ruling... (Interruptions)... We
are asking clarifications, We are
supposed tg ask clarifications on ‘he
basis of the statement issued by the
Minister and while gesking clarifica-
tilons we have to base ourselves on
the information supplied. Sir, T sub-
mit most humbly to you and to the
entire House including my friends on
the other side that while seeking
clarifications, we all should try to
ensure that peace and ganity prevails
in the country. While seeking clarifi-
cations, if we refer to certain incident
which are likely to injure the senti-
mentg of a particulay community, will
that help? (Interruptions) Let us
speak of the responsibility of the po-
lice of the State Administration and
the irresponsibility of those agencies.
Ingtead of doing that, if we refer to
certain incidents which are likely to
inflame the sentiments, that is not
going to help anybody.

Iueres (= T a9 fag) ¢
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SHRI GURUDAS DAS GUPTA:

Isoy this is a frenzy. This cannot be
(Interruptions)
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SHRI ASHIS SEN (West Bengal):
Sir, I am on a point of order,

=t 9AN AFRAT ZIAt a€t

gledt % F g Mg Ad ow

THE VICE-CHAIRMAN (SHRL TET T IF AN g fad frdy
SHANKAR DAYAL SINGH): No, SR A A . . . (sq7IT) ...

please sit- down. .. (Interruplions)... SHRI JOHK F. FERNANDE: (Gonny!
I will not allow any point of order. Mr, Vice-Chairman, Sir, this Hotse
This is ‘“clarifications on tha State- has alreadyhm___ “&n, o)
ment”. .. (Interruptions)... This 1is terry
no time for point of order.

ﬁﬁw@rm'{_zma-rétn ﬁﬁwfﬁaﬁﬁ:qﬁa@‘g,ﬁ
maﬁf%_r{rgﬁmﬁﬁlﬁw e
P?-q-qgfﬁg’e Iax—:notauowmlg T, o ¥ fFoAaw e S99 osw
ease Q . a ‘ - 5
any body... (Interruptions)... Please :’1!;[ g’ q*ﬁ‘ ;;qa:ﬁ?m FC #Y;
take your seats ... (Interruptions)... hil :‘;{Ta_ ma:T (mmﬂ;ﬁ qiﬂ'aﬂ
=it S W - ITATTA 1 & A aAwr 1. (swwEw)

. X aiaer 0 fRir Y
@ﬁr&?}ﬁ?gmﬂﬁ faar war &

THE VICE-CHAIRMAN (SHRI-
SHANKAR DAYAL SINGH): Please
go there, Mr. Fernandes... (Interrup-
.tions)... No, I am not allowing you

at all (Interruptions)...

Syawren (0 wiw g fag) ¢
¥ A wTs #X W AT A |
T F IR AAS A QT E
T AUF AAN FRE |
IaF wars  fwar €0

=it faoy s we - IaTenE
g@aum%wam ¥ fr v
|

Jueravee (S v e oy ) -
I arq g, AT o af Wi
o W &fsy ‘

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH). Please
go to your seals. I humbly request
you, Kindly take your seats, Mr. Fer-
nandes. ..

$3

SHRI JOHN F. FERNANDES (Goa):
Thank you, Mr, Vice-Chairman
Sir. This House hag already ccangratu-
lated the hon Prime Minister for
averting a communal holocaust in
the country. Bpth the Statements
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[Shri John F. Fernandes]

were made by the hon. Home Minis-
ter on the basis of the reports sup-
plied by the State Governments, Law
and order being a State Subject, it
becomes mandatory for the Central
Government to go according to the
reports of the State Governments.
But I think there should be
some exceptions . to the rule.
Whenever there is a law and order
problem in a State, the State Gov-
ernment requests the Unisn Home
Minister for providing security. In the
case of Kerala, the hon, Minister has
mentioned that Central Industriel
Security Force and Central Reserve
Police Force units have been provid-
ed. I want to know from the hon.
Home Minister whether in view of
this contingency, whenever there are
@ny imminent communal riastgy in the
coumtry, any dire~tive has becn issu-
ad by the Home Ministry to the State
Governments, Again, the hon, Minis~
ter has mentioned that in Kerala,
about three thousand people had mar-
ched to the airport. But he has not
mentioned the name of any organiza-
tion. May I know whether this orga-
nization was a registered organiza.
tion and whether permission was
taken from the State Government. Tt
wag also mentioned in the Parliament
that the communal organization—Is]a-
mic Sevak Sangh—is funded by a
foreign nation—intelligence  agency
of a foreign nation. May I know from
the hon. Home Minister whether the
Government have any intelligence re-
port to prove or to substantiate the
charge and what action the Govern-
ment has taken on this.

Sir, as far as Maharashtra is con-
cerned the Stalement says tiat the
logs to the properties was estimated
at about Rs, 1.5 lakhs. Nothing has
been mentioned as far as Kerala is
concerned. My fear is that properties
worth - crores of rupees were lost in
. the communa] riots. May I know from
the hon, Home Minister ag to what
is the amount of loss in Kerala and
whether this loss will be compensated
by the State Government or also by
_the Central Government.

[ RATYA SABHA ]
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Thank you, Sir.
6.00 P. M.
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FUAET WL FT T AT |
g gu=mar g {5 gl g, =
FLETY 'siﬂﬁ qEHE, 39 91 F1 earH
¥ @y gy F-FT FIE IS AT
w® § JSag o g &7 gad
FOAT FTAT ITET 1+ F A(GH wTEAw
q wrEE TEHAr ST ¥ gy fades
FLAT AT § | °74TE |
SHRI ARANGIL SREEDHALAN
(Kerala): Sir, this country is passing
through a very critical period preg-
nant with explosive possibilties. So,
we have to look at the whole prob-

lem from a more objective point of
view,

Mz

Sir, the riots have taken place in
Keralz and Malegaon. Let us not for
a moment think that they are isolated
incidents. Communal virug is spread-
ing all over the country. And this
statement made by the Home Minis-
ter does not make any reference to it.

Kerala, Sir, is reputed for com-
munal amity, religious tolerance and
co-existence in peace. When other
parts of the country were plunged
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into communal confrontation with
communal riots, my State was com-
paratively peaceful. Why did the situa-
tion change over-night? We have a
history, Sir, of tolerance. Our Presi-
dent the other day, pointed out that
Chrizstianity came 1o Kerala before
it went to Europe. Arabs came to

Kerala before they became Muslims. -

And the whole historical background
is being lost, and the living-t,_mdexr-
standing between the communl’t{es is
being destroyed. The Minister, in his
statement, should have pointed  out
how thig turning point took  place.
When I look back, I feel that the
turning point took place during the
Ekta Yatra organised by thg BJP.
At that point of time, in this House
and the other House, Membel_'s have
pointed out that this danger is lcom-
ing large over the horizon.  (Inter-
ruptions)
=y faoyy wi@ @ AW

SrEATSAE oY, s 98 T € EUE]

g ? (swEum) TeEE g war S

¥ sy gagew fear § 99 9X "E

98 o | ()

Srewmes (o7 Gy @ fEg):

Tq avg 1 agd AW oAy @@

# o afr  (=Euw)

SHRI ARANGIL SREEDHARAN:
That is the assessment of the situa-
tion whether you like it or not. I
know thig may not suig you. But 1
have to speak the truth. (Interrup-
tions) After that Sir, there has been
a deterioration. 3,000 peaple weng .to
the airpert. I condemn the activities
of that organisation called IsS. I am
not condoning them. But 1 would 1}ke
to point out that the ISS is & reaction
of the RSS. RSS and ISS are ﬂ{e
two sides of the same coin. That 1is
how it has happened. To say tha't it
has happened unexpectedly, I think,
is a deviation from truth. My com-
plaint is against the State Govern-
ment, The State Government  was
aware of the situation. They knew
that the things were going to h?p-
pen. But they did not do anything

because the State police force at the
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highest point is a house divided ag-
ainst itself due to the favouritism
shown to certain officers by the Gov-
ernment, So, they have lost the will
to act with the resuly these commu-
nal riots took place. But if it has not
spread to the North Kerala, it is be-
cause— I would like to pay a tribute
to the Muslim League—of the const-
ructive  attitude taken by the Muslim
League. Otherwise it would  have
spread in Malappuram also. The other
political parties in the North Kerala
also took a congtructive stand, The
situation is becoming more explosive
and dangerous as the days pass by.
And I would like to point out that
the minorities in my State, as else-
where, are living in constant fear. Let
us not try to ignore that truth, When
something is happening iy Ayodhya,
it is not confined to Ayodhya, The
climate is spreading to other  parts
of the country. Those who love Inclia,
those who stand by ndia, those who
swear by India should see that it does
not spread all over the country.. And
fhe Minister has not cared to share
all this information with us. So, I
would like to seek certain clarifica-
tions. Pundamentalist organisations
are working in this country in various
parts of the country. What happened
in Kerala was a projection, was are-
action of it. T would like to  know
whether the Government is taking
steps to keep a vigil over the activi-
ties of the fundamentalist or-

ganisafions and if so, what
steps are being taken. Second-
ly, T would like to know whe-

ther the Central Government has giv-
en any directions to the State Gov-
ernments, including the Government
of Kerala to watch the situation,
Have they formulated any plan of
action and given the guideance to
the State Government? If so, what is

that plan of action? What steps the
Government and the political parties
can take or the Government can help
them take to creafe a climate of secu-
rity among the minorities go that
they may not live in a constant fear?
These are my clarifications from the
Home Minister, Thank you, Sir.
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SHRI V. NARAYANASAMY (Pon-
dicherry): Sir, the hon. Minister of
State for Home has made two state-
ments on these two incidents. Both
these incidents are the fallout of the
Ayodhya issue, whether it ig the RSS,
the VHP and the Bajrang Dal on the
one side and Muslim organisations on
the other side which are involved.
Sir, time and again, in this House,
hon. Members have raised the issue
that building of 3 Ram temple at Ay-
odhya violating the court order by the
BJP Government in U.P. will create
communal disrarmony in the country.

DR. JINENDRA KUMAR JAIN
(Madhya Pradesh): Are you justify-
ing the violence?

SHRI V. NARAYANASAMY: This
is the attitude of the fundamentalist
forces which get identified through
this, Now, the Prime Minister has
taken the initiative and I am  very
happy that BJP has been proved to
-be a party jn UP. which has no hand
in the construction of the Ram tem-
ple. and tney have been isolated, and
I am very happy about it... (Interrup-
tions).

At s S (e SR
ST SR § oF A W AW oguw
FHE T OF gl ¥ I
AETE )

*Not recorded.
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Today he is very sober.
=t WNERT AFHIH TG HIW AEH @ ¥

guawTen (=i ¥ 1AW fag ) ¢
i # T FE 9N, =g
s aT At e o

SHRI V. NARAYANASAMY: I am .
really pained because this is a very
sengitive igssue, The statement by the
hon. Minister, as I said earlier, is a
fall out of the Ayodhya issue. But
in spite of that, some of the hon. Me-
mbers are making provacative state-

" mentg in this House ond are trying

to create a gituation whereby com-
munal tension should spread to other
Stateg, This is a very state of affairs.
It is time for the people of this coun-
try, the political leaders and the BJP
leaders to keep restraint sq that peo-
ple could live in harmony in  the
country. You can make political capi-
tal out of it during the election time
if you want, but not at all the times.

I now come to Kerala incident.
Straightaway I am coming to queg-
tiong on the Keraly inecident. I will
not take much time of the House.
T have only four questions to ask. The
hon. Minister stated that about 3060
persons marched to the airport on the
T want to know whether
they belonged to any organisation of
any religious community and' if the
State Government had a prior infor-
mation about people gathering there
at the airport, why the State Gov-
ernment could not take preventive
action to disperse those people which
resulted in commiinal clashes in
Thiruvananthapuram. Sir, the Minis-
ter stated that in the second incident
at Kesavadasapuram, one person wes
killed and three persons were killed
due to police firing, In that incident..

SHRI N, E. BALARAM
Not in Keshavadasapuram.

(Kerala):

SHRI V. NARAYANASAMY. The
Minister has said in his statement
‘Keshavadesapuram’,
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SHRI N. E. BALARAM: It is wrong
T know. I dp not know from where
he got this information. I stay in
Keshavadasapuram, Mind you. He is
not there,

SHRI V. NARAYANASAMY: This
incident also could have been avert-
ed. When people were gathering
when religious sentiments were run-
ning high between the two commu-
nities, it could have been prevented.
Why did not the State Government
take steps earlier tp prevent the in-
rindent?

Another question is, whether any
neace commitee was formed? When
two incidents had taken place in which
four people were killed—three in
police firing and one in a stabbing
incident—may I know whether any
peace committee was formed, consist-
ing of the representatives of the two
communitiegs and other political gro-

ups, so that peace could prevail in

the area?

Then, the hon. Ministey has sald
that a Commission of Inquiry under a
Member of the Board of Revenue has
been constituted. T would requesi the
hen. Minister. He should persuade the
State Government to order a judicial
enquiry. This enquiry by a Member of

1he Board of Revenue would hot ser-

ve the purpose of going into the
causeg of the incident and identify-
ing the persons involved therein,
Moreover, a judicial enquiry would
suggest the ways and means to pre-
vent the recurrence of such incidents
in future .

In regard to compensation, why was
no interim compensation given to the
families of the victims? The State
Government could have given some
interim  compensation. (Time-bell
7%ngs)

SHRI M. A, BABY (Kerala): The
Government is bankrupt.

SHRI N. E. BALARAM: There Iis
no money.

SHRI V. NARAYANASAMY: They
have inherited your legacy You were
ruling there earlier, (Interruptions)
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You left the Government bankrupt.
They are managing it,

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Mr
Narayanasamy, you ask your dues-
tions.

SHRI V. NARAYANASAMY:. 1
know about the financial position of
the Nayanar Government. I know that.

SHRI N. E. BALARAM: Now, they
have no money,

SHRI V. NARAYANASAMY: My
question is, why was no payment
made tg the families of the victims,
by way of interim compensation?
(Time-bell rings)

In regard to the Malegaon incident,
mey I know how many pergong were
arrested? How many persons are still
in custody? Is the Janata Dal MLA
who wag arrested stil] in custody or
not?

AN HON. MEMBER: Released.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAIL SINGH): Shri
Baby. (Interruptions)

SHRI M. A. BABY: Thank you
very much, Mr. Vice-Chairman, Sir,
fer having remembered me, though
late,

Sir, T would like to confine myself
to seeking clarificationg only. But
having heard some of the exchanges
in the House, with a heavy heart, I
am forced to refer to the way in
which we react to these unfortunate
jincidents which happen ipn our count-
ry. Sir, when we discuss the whole
question of dealing with the commu-
nal clashes in our society, unless the
politicians—who are, fortunalely, or,
unfortunately, in the present-day sit-
uation, destined to take charge of the
destiny of the country—display some
minimum amount of decorum, dignity
and a sense of responsibility, it would
be highly difficult for any Govern-
ment to control such incidents. We
have political differences. We will
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continue to have political differences.
My very good and respected friend,
Shri Pramod Mahajan, spoke earlier.
I do not want to make any observa-
oens. 2ut Sir, in our Houge, there
weTe cccasions when, because of some
initial encouragement or hint, Mem-
bers make some references not be-
coming of a Member of this House.

later on, in a dignified manner,...
o AR AR H ST A
FAFAT ;. qg FIE WIAT & FFA AT

... iENE) wAE R SR, A9
T 2 (Faem=)
What does he mean by saying that
it it unbetoming of a Member.

SHRI M. A, BABY: Thig time I am
not referring to you. What I have
said ig that there were vccasions. ..

of faey wi@ maa - IR I7
FT ZRT TTHRT £ T {qaE™)

JugwTgy (ST AFT @A™ fOg) ¢
afa, aﬁ%r q FIE g gy g oar
FE TTHTE 4T Ag ST 1?’T Z, Tay
¥ et uh & foT srdAn s g
e o @ A9 wATSE 7T oWIE |
qGIFAR ST, T ORI GA F |
gt AT B AnEgEE am o "qEn

g u‘ﬁ: SR FE AT

Sl STHIR RGN FTE AT HIT
ar § 4= ¥ wer A Far

SHRI JAGDISH PRASAD MA-
THUR (Uttay Pradesh). We know
that Mr, Baby is not a baby.

SHRI M. A, BABY: My point is,
I am not exempting any political
party, any Member. There had been
occasions when due to heat of the
moment something had been said
whether from my party or from any
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other party, but later on we used to
wilhdraw that and we used to try
our level Dest to restore amity. When-
ever we refer to some communal inci-
dents, wc never say that some people
attackcd the temple or some pcople
attacked the masjid, we say that
some people tried to desecrale a wor-
ship place or one section of the people
tried to attack another section of the

peopie. It has become a wractice of
the press, Journalists also make re-
ferences i1n that manner. This is

what we have been following  and
now I refer to Pramod Mahajanji.
Unfortunately, today Mahajanj; re-
ferred to certain highly respected in.
dividuals and this wag objected to
very justifiably by some pther sec-
tions of the Mcmbers. Therefore, my
humble submission is, when we deat -
with political affairs or when we
make references to individuals in the
House, we should maintain certain
decorum. 1 do not think Mahajanji
would have deliberately made those
references. He might have unwitt-
ingly done so, but he could have
Letler said: “Some people tried to
hurl shoeg and chappalg at the port-
rait of a very respectable, national
leader of Maharashtra or Marathwada
region or India, That would have been
in the fitness vf things.

SHRI VITHALRAO MADHAVRAO
JADHAYV: Shivaji Maharaj is the
inspiration of Maharashtra.

DR. JINENDRA KUMAR JAIN:
Those who insulted Shivaji Maharaj
cannot be condoned,

=f faeor F® medr o @ FE9
.9 .97. F b5y ¥ FIT FTA I
gRit, smATAeE a1a R a1 98 TEr
a1 A1 3few 7 = @ wEn
g EEr B 7

Mt ST wgEA T g
TEE JqT F1 AT 9 FE @O0
T FO BT |

SHRI M. A. BABY: Now I would
come to the questions and queries. I
would like to confine mygelf to the
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incidentg at Trivandrurn, though, as
has Yeen rightly mentioned, both the
incidents are inter-connected, The
most shocking aspect of the whole
incident a Trivandrum, that is Poon-
thura, is that the State Government
had the information, had the intelli-
gence report, well two weeks in ad-
vance. In spite of that this has hap-
pened. And even according 4o the
statement of the Minister, the inci-
dent took place on July 19, but there
were two important incidents taking
place on July 18 and July 20, pre-
ceding the day of the actual incident
and immediately after the communal
helocaust that hag taken place. So,
even if there had been ng secret re-
vort with the State Government, natu-
rally when the State Government had
the information that a demonstraion
was being taken out by a section of
the people on the 18th and there was

a cal] for another on the 20th, the
utmost vigilance should hava been
there on the part of the State Ad-

ministration—which was not there in
this particular case. Sir I refer to a
report which appeared in *he Matru-
bhoomi of 22nd July. I may not have
to mention about the Matrubhoomi 1t
is a national daily. Ti developed as
a part of the freedom movemen? in
Kerala and it is, more or less, like a
mouthpiece of the Congress today.
This paper. on the 22nd reports....

THE VICE-CHAIRMAN (SHRI1
SHANKAR DAYAL SINGH): No, no,
don’t read. That is enough.

SHRI M. A. BABY: I am not quot-
ing, I am only referring to this re-
port which, T hope, the hon. Minister
of State for Home Affairs, Mr. Jacob,
is already aware of. The heading
is, “THIS IS THE FACE OF INDIFF-
ERENCE”. This is in reference to the
action or inaction of the State Gov-
ernment. This report says; that 13
days before the incident, the  State
Government had information—a seec-
tret report—regarding the possibility
of a communal flare-up in thig area.
I would like to know whether this is
a fact or not. This is my question and
I hope, unlike the earlier practice, at
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least this time, on this most sensitive issu
the hon, Minister would be in a positio
fo give pointed replies to the pointe
question that we pose.

Sir, my second question is whe
ther there was a delay in sendin
the police to the spot of the incider
after the informotion was given t
the State Administration. Here, th
logistics of the area is also very crv
cial. Poonthura is an area adjacen
to the State capital, and the whol
incident took place within a radiu
of two kilometres, Within less tha
half an hour the police force coule
have been rushed to this spot. Wha
has happened is, there is no refer
ente in the sfatement as to whe
the information was received by th
Adminigtration and when the polic
was rushed. I would like 1o knox
these details regarding the time b
which the police force was rusie
fo the place. According to my infor
mation, even though the incider
started at 1l'clock it was onl
after two hours that the first batcl
of six policemen—this is 2 matter
sheme; this is referred to in th
Matrubhoomi report also—went an
they remained inactive. Only afte

31 hours a battalion of police wa
sent, which also remained inactive
So T want to know from the hor

Minister whether these reports ar

correcl or not.

Sir, similarly, there are reports.
(Time-Bell rings)... Sir, I may b
given a little more time because
fhave very many pointed queitions {
ask .

Sir, there is a report with me tha
even on Monday night there wer
many incidents of arson, violence an
atrocities in the city of Trivandrum
just under 'the nose of the State Ad
ministration. Even at 7 o’clock, 7.3
and 8 o'clock, those who were tra
velling by bus and were gettin
down at the State Transport bus ter
minal and walking to their places ¢
residence were indigcriminately atta
cked. Why, even after the communa
flare-up at Poonthura on Sunda;

N
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morning, has the police failed, the
State Administration failed to con-
trol the situation and how isi it possi-
ble that in the State capital, on Mon-
day, from the afterncon till the
evening and up to the noon on Tues-
day, unabated violence continued?

What was the role of the Administra-
tration?

. Sir, similiarly, I want to know whe-
ther the Government is aware of the
massive thefts that had taken place
after the incident. According to in-
formation available with me, a cri-
minal gang activated itself and they
swung into action and utilized the
opportunity. There were clashes bet_
ween iwo sections and according to
my information, they were not invo]-
ved in the thefis. They werc not
involved in thefts. According to re-
ports, these criminals were well
known to the local police. T don’t
want to say that there is a nexus
between them. Anyway. they were in
action. Has ‘the State Government
teken steps to recover the stolen
things, valuables and money? In this
area, sir, there are many who have
worked in the Gulf areas, Gulf coun-
tries. Their hard-earmed money, or-
naments and “valuables kept for
marrying off their daughters, money

veserved for going abroad in search
of jobs—this has been reported. this
has been narrated in Press reports
—such valuables and money of poor
people, lower-middle class people,
were taken away. What steps have
been taken by the Government to
recover the stolen articles and reg-
tore them back to those who lost
them?

Sir, the situation ip Kerala could
not be controlled due to various rea-
sons. Bug I want to know from the
Minister whether the Central Gov-
ernment is aware of the total paralysis
of the State’ Government Adminis-
tration due to the fact that there was
an unfortunate accident in which
the Chief Minister was injured semi-
ously and he had to leave the coun-
try for treatment. Though the Chief
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Minister first had given the responsi-
bility to one particular leader to act
as the Chief Minister, due to internal
bickering in Congress, later on in
Delhi the Chief Minister made up
his mind in favour of anoher leader,
and there was confusion. The ]eader
who wag first given the responsibili-
ty to act as the Chief Minister resi-
gned with a statement that the Chief
Minister did not have belief in him.
ANl this has happened. (Interrup-
tions) The whole administration was
in paralysis. This is e fact, Sir, So,
the Central Government should find
cut, if the State Administration be-
comes totally incapable, the Centre
sheuld find out... (Interruptions)

Though we are opposed to article
356, still that is there as a part of
the Constitution.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAT, SINGH): Please
conclude.

SHRI M. A. BABY: 1 am serious.
I want to know from the Minister
about the role and the paralysis of
the whole State Adminigtration in

dealing with the situation, Thig I
want to know.
SHEI M. M. JACOB: Could you

yield for a moment?

I understand from the statement
and also from my own information
that the same arrangement was made
when Mr. E. M. Sankaran Nambood-
ripad, the then Chief Minister, went
to the Soviet Union for treatment,
and when Mr. C. Achuta Menon, the
then Chief Minister, went to the
Soviet Union for treatment, there was
the same arrangement. Another per-
son was the Acting Chief Minister.

SHRI M. A. BABY: But, Sir, no-
body had resigned. But, here, what
has happened is that one person, a
senior colleague of Mr. Karunakeran
Ministry, was given the responsi-
blility Later on that was taken away.
Anyway, ¥ don’t want to go into the
details.
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THE VICE-CHAIRMAN
SHANKAR DAYAL SINGH):
Baby, please conclude now,
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SHRI M, A, BABY: Sir the pre-
sent Acting Chief Minister himgelf
has acknowedged the failure of the
administration. I want to know from
the Minister whether it has becn
brought to the notice of the Central
Government that the Acting Chief
Minister himself has admitted that
there was gross failure on the part
of the administraion. There was an
open criticism Dby his own party
MLAs in 'the State Legislature, num-
ber one. Also a very important
partner of the UDF openly criticized
the action of thc State Administra-
tion. In response to the criticism, the
Acting Chief Minister had to admit
that there were lapses on the part
of the Administration. Whether this
has been brought to the notice of the
Central Government, I want to know.

Similarly, Sir, the role of the ISS..

DR. JINENDRA KUMAR JAIN:
A point of order, Sir, fs the time-~
limit applicable only to BJP Mem-
bers?

THE VICE--CHAIRMAN - (SHRI
SHANKAR DAYAL SINGH): No,
no, no. There is time-limit for every-
one. .. (Interruptions)

SHRI M. A. BABY: Sir, my hon.
colleaguc, Shri Rajgopal, wili be geek-
ing clarifications later on, I do not
know whether he would clarify to
me on this or the Minister will
clarify to me on this. I found a
statement by Shri Rajgopal that he
had information that the Ceniral
Government had information  with
regard to connection between a
neighbouring country and the Isla-
mic Sevak Sangh, ISS, This is a
slatement by Mr. Rajgopal that he
knows that the Central Government
is in possesgion of some secret in-
formation.

THE VICE-CHATIRMAN (SHR1
SHANKAR DAYAL SINGH): Why
aTe you quotng him?
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SHRI M. A. BABY: Number one,
I want to know whether he stands
by that statement or not. 1 would
like to know from the hon, Minister
ol State for Home Affairs whether
the Central Government is in posses-
sion of any information in thig
regard. If so, will he share it with
us?

On the other hand, another hon-
ourable lcader belonging to the same
party of Mr, Rajagopal made a con-
tradictory statement that ISS is a
creation of the present Chief Minis-
ter of Kerala. This is the statement
he has made. Going by the experi-
ence of who crealed Bhindranwale

d with what purpose, perhaps,

‘hat Mr. Mahajanji has said can
also be true. I would like to know
what is the information of the Cen-
iral Government regarding Islamic
Sevak Sangh As has been righlly
pointed out by Shri Arangil Sree-
dharan, it is the other side of the
RSS, the other side of the same coin.

SHRI SANGH PRITYA GAUTAM:
No. RSS is not getting any foreign

aid whereas ISS ig getting foreign
aid... (Interruptions-. .. -
THE VICE-CHAIRMAN (SHRI

SHANKAR DAYAL SINGH). Mr.
Baby, I think now you have finished.

SHRI M. A, BABY: Sir, I am con-
cluding, Thank you very much for
your indulgence. = As a fall-out of
the Trivandrum incident on the 22nd
night two activists belonging te my
party were killed by RSS people at
Nemom. . (Interruptions). .,

=N fasy sta wEd o ag
I I L () .

SHRY PRAMOD MAHAJAN:; How
many RSS workers were killed by
the CPM people? .. (Interruptions).
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SHANKAR DAYAL SINGH): Mr. | qeeat w1 % ] femmaT
Baby, it is better if you fimish. , ! = & 1
(Interruptions) . .. ; ﬁﬁiﬂ' AL kS & v

FE | -

SHRI M, A. BABY: I want to know
from the Minister whether the Can-

tral Government is aware of this
incident, . :

.. (Interruptions) . ..

THE VICE-CHAIRMAN (SHR&

SHANKAR DAYAL SINGH): 1
think you have already finished.
(Interruptions) .... Mr. Salim, please
iake your seat.

ot fasy wia el | FEfaw
yrdf & sriwaEl ¥ g & ¥ gme
g gart 1 IEwaE &1 g7 R )
() S A F7
o1 & g2 f‘wr*a SRy 781ET |

st qRIE "W IUEAEdd
AT, g1 &7 T9AIfa ¥ Ay dr.ow,
fagien # fasnm @Y #

SHRY! M. A, BABY: 1 want to
know whether the Government i3
aware of the fact that Mr, Sudarshan
and Mr. Santosh, members of a lead-
ing opposition party, were murdered
as a fall-out of this incident beeause
our party stands for communal amity.
As a result of strong opposition, two
of our activists were killed and the
nolice inaction ip this incident was
also very evident, What is the reac-
tion of the Central Government -to-
wards this incident? -Thank- you,
Sir,

aamems (s WwT IqTw fAx) -
ot farwram qifed A, d
oz - & aAfus a»‘ré T AT

st gﬁﬁﬁ? mgaa‘lfﬂm :
IIINAA HEIET, Ig FAA T A
¥ faw grar Tfeg

wﬁw (sfY wwT RATH TAE)
FAT @7 ¥ _fao sarar guwr @ )
jﬁﬂ aig. gfw, A &fe 1 ST

+

st famrave uwua qifem
(#egTareg ) Iyyurerer  wgrd, §
SUTRT I 1T Al § | afFT o
a3 fa &t glew w5 wwi @
IE™T g3 9T yTEETARAr AT
# Fifw HT W@ § | 4g A ATAMA
M E, /WF IR F R AW
TR g S ¥ W s 2
ﬂrg gRAT ATT A § | ARY 9T ST

A ey mu & s gy wredi
arr M BN § 1 TEET SR FIE
g WE § 0 TERT AR, ) A
AT TH.UH. FW O WE, W
wre 2EY ST FAE GA T AMRT

. (mam) .

oy T 5

I am not yielding.

HIGHY
RIZA A2, (ma-m) 34 drga w4
M ol 2 'R ogw g Ag
FreT, 3 =1='¥ q:rar T |

oEmE T ¥ S| 9@ 0 ORE
fer mar, w1 @ @ oge
g1 &W  FW @r agl &
foarmas ﬂ*rg"r;r T F AR
Hoam 3y § ) ddsq wga #
frgrT zews orgm & wfg A H
9% FEATI AgA § fF T A=T
R W1 0T g oag g o+ faw
fagras 1 ot G M@ g s9
fasrrw @1 wfagie # g, ay faggs
fsremT gt &, 9997 dgw< @@t =7
F1Z AT HTEAt A (s )

SUTRTEEA (5T T T ﬁg)
art waAr §ard qfed §1 AR 3%

Lol

R frywTin Tty fow
T 92 3 S AT s g wwy v
%dm%mmrgmm ELCE
& agt AT ¥ oA a1 R W TR0
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[ faeamm @ oW wT aifew)
o1 our f5 sy arfsar fawaq amn
7 IgF TR 9T HRoTFoHoTHo ¥
TIRT Aved ¥ 9 3 5€ §rS oA
FT U g AT GST L & &7 a1hn
afaar | S oad L 97 43 o afan
qR T AT A I TH G AT THTH o
AT T IR A faAv AIM AR
RO T IA FTAIATE A ST
irgm% | FagamEargfe 18 Tdw
ST EaT gs AR faatas § s fear
a7 I 18 ATG & TIqUL KT 27 71T HAT
atfod | § ag faha 47an g Sty args
TS Tg & waT Aifad wr g ey
FY STAET q9T IANEF A2 AT AIAAT
s #T fear Afwa Az o grew ¥
AT A AR fggeam § 9z 1A daA
agd g 5 w5 qftan fHargs we-
zifawar gy 0\ AAig § wfiEw
qEA g, IAHY dE@ar sAEr § AfeT azd
I wrfaal & e st AT
qfT IR a0 fAaraF fAga mzAg T4
T AN & il feeget &1+ Iqar &
fqera 3 (sgan)

M fapalEr /agly gy
FETStAE A|T F

ot fader ®AIT F7:
am T § (saaa)

&t famata AR ATfee T
a9 AT oTHe FITTZT 1 & |
afeg & fadtg s f5 qmm Qe
g faar & 9 At § | Agruw #@
Aoq@oTHo FT Sl muinﬁ.'a'r Eri
@ ¥ ouy § o faeer gt @ § gafan
A A w©
§ & IR § AIrOsg G |T &1
Qe ? ow @€ &1 v 6 fransi
TGOS F EA R FE AT JAE
% T | wwgaaaaﬁﬂ v
BT T §IN AT | TG WAL W T
wr%rma%ﬁa-m%mammas g

q2 AEAT

azaﬁ‘a‘rma‘mmﬁmazu-

foregiT s &1 e weniar s w9
aﬁﬂ"r?rqmqﬁaﬁ%r T aaa’ma?g
§ & fir framolt wERe 9 st SRS
# (o) @@ g N EW F fim
AT et ez ¥ (wwum)

[ RAJYA SABHA ]
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1
=t AT RgE o SRElY wTE fem

(swaua)

s

W PRt g €T fa 0 a7 AT W@
2 (emTiw)

wft (g iTig URTiE mfza; qgrq
T T At T FAGT G177 o0
Rive N NFe & WM & #IF F&l
1 T forarsit Agras #1 T W
AE HOWAT QATE | W AT F
¥ 2THouHe T oW A Frgr | AZTA
& f2d BRI FOaw A fau IR wd-
AT R (emawt) g At dre £ E
TAE AL F AT QCRT AT AT
SOV IR L A a%m* AT ATEAT
£\ zufag w3ar @z ¢ v Awgw
WoArq 9T Sy mrsrrzrfw YT TETA
GATS w1 vEy & g A i foa o A
T oAy waEl A af wrge (sefed
#1 gaar 7T @ IWM | (wawm)

Ti%rtr amifss Brer'a‘r EAEE N RC

‘imﬁ M7 gaEs & fardg AM-
a:rfra‘f FT AN AT ¥ T AT T
fau oF wRifs FAEY g9 | g Ty
2 f5 Prowaga § i Sar gar &g
LEAIAG F9F G AT T FHaIT
A9 F W EATE | AR T [
¥w a9 F FTW P | TAAT TG
a‘a‘ﬁﬂg‘tm | AR ¥ ST &Y ag

Aafi 3 1 & A8 A T W AfaaEd
AfesrE 1 318 q A T Ff &

S U 1 S I O 4
fastt FTH om0 @R
Fadt 2 5 2 am SWE fag

FTZ SATET AR FIHAT & QY 9w FT €
TG HAT a1 WG F AT AT
aﬁzmﬁrma‘r%mﬂﬁm%w
@m u'éhr ey qrdAr T § W
g f5 o s lkm £ oaw
AT # (e asg § ag a7 gun

TTAATR (st e TaTe Faw):
# gaT § I AW IEM 5w
9T WIS WHT FIAT R AT 7 F A
tqfim FATE 7

SHRI M. M, JACOB; 1 am pre-
pared to sit for eny length of time.
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wf T q¥eq . wfd FfEq0
A

aGi @y fag Maw ;. s37 ofim
1.4 far

e Ay s g (fagrT) oo
¥ fameafr fra s

o faw ww wredt ;oA A oF
Yo eafirg fear s
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IoEwTeaw (vt fiwe TaTr fAg) ¢
ggA A FT 11 aT aF ¥ AU

A fr A & 7 9T FT ag
ferar s o

The House then adjourned
at forty-seven minuteg past 3ix
of the clock til] eleven of the

clock on Wednesday, the 29th
July, 1952



